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I A, N 6 @A, 1967 M §
¥ fear T av SgET g

MR. DEPUTY-SPEAKER : The ques-
tion s :

“That this House agrees with the Sixte-
enth Report of the Committee on Private
Members® Bills and Resolutions presen-
ted to the House on the 6th December,
1967.”

The motion was adopted.

1533} brs.

RESOLUTION Re: CROSSING OF
FLOOR BY LEGISLATORS—contd.

MR. DEPUTY -SPEAKER : The House
will now take up further discussion of the
following resolution moved by Shri P.
Venkatasubbaiah on the 11th August, 1967
namely :(—

“‘This House is of opinion that a high-
level Committee consisting of represent-
atives of political parties and constitu-
tional experts be set up immediately by
Government to consider the problem of
legislators ch their all e from
one party to another and their frequent
crossing of the floor in all its aspects and
recommends to the Government the
evolving of a special machinery and the
taking of effective measures by suitable
legislation to arrest this growing pheno-
menon which is assuming alarming
proportions so that the country can
function on sound and healthy lines of
parliamentary democracy.”

The time allotted for this resolution was
2 hours.

We have already exhausted 2 hours and
56 minutes on this.

SHRI S.M. BANERJEE (Kanpur):
‘We wanted more time for this.

MR. DEPUTY-SPEAKER : We shall
have to decide and set some time-limit to
this discussion.

SHRI S. M. BANERJEE : We shall have
1 hour more.

MR. DEPUTY-SPEAKER : Shall we
have 1 hour more ?
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SHRI P. VANKATASUBBAIAH :

(Nandyal) : We shall have 1 hour, so

that by 5 p.m. we shall be able to finish this.

MR. DEPUTY-SPEAKER : Is it agreed
then that we shall have 1 hour more for
this ?

HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER : Now, Shri
S. M. Banerjee may resume his speech. But
let him be very brief.

SHRI S. M. BANERJEE : I had just
started.

MR. DEPUTY-SPEAKER : He has taken
2 minutes already. He can have three more
minutes now.
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[ @o HIo FwI)
15-37 hrs.

[SHRI C. K. BHATTACHARYA in the
chair.)
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SHRI BAKAR ALI MIRZA (Secun-
derabad) : Mr. Chairman, Sir, I rise to

oppose this motion. There are two kinds of
defection.

One, which was mentioned by Mr.
Banerjee —

SHRI S. M. BANERJER : One is defec-
tion; the other is infection.

MR. CHAIRMAN : Let there be no
disaffection.

SHRI BAKAR ALI MIRZA :—where
some offer is made—of Ministership or

. any other office,—and the person leaves

his party and crosses over. Another is, an
offer is made and he crosses back again.
This is a pure and simple case of corruption.
But there are other features of defection
which are much more important, and in the
present atmosphere of uncertainty, insta-
bility, in certain States, we should not lose
sight of that. That is my plea. That is,
if there is some measure proposed by Govern-
ment about which 1 differ very strongly, I
must have the right to say that I resign from
this party and stay out as an independent or.
join amy other party. For example, take
devaluation. Nowhere was it there, in any
manifesto of any party. The measure is
brought before the House, and I feel strongly
that is going to harm the country; then I
must have the right to leave the party and
stay out. There have been a number of
defections like that.

The name of Churchill was mentioned.
Why goso far ? Take Acharya Kripalani.
Is that a case of defection ? He left the
Congress party and joined the PSP; he then
left the PSP and came back; he became
anindependent. Theonly party from which
he did not disaffect is Sucheta party!
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SHRI M.L. SONDHI (New Delhi) :
It is not fair. Mahatma Gandhi wanted,
the Congress to be dissolved; do not forget
that. They have been untrue to Mahatma
‘Gandhi,

SHRI BAKAR ALI MIRZA : Itis much
more true in respect of the Jan Sangh party
than the Congress party. They are going
against the very principles, the very founda-
tions that were laid by Mahatma Gandhi.
Let us not bring Mahatma Gandhi into this.

SHRI S. M. BANERIJEE : He is talking
of history.

SHRI BAKAR ALI MIRZA : I am also
talking of history. There were Mahatma
Gandhi’s policies and programmes; they
have not also followed them. Anyway, the
Congress is blamed for encouraging defec-
tions. I ask, what about those gentlemen
on the other side ? They are all defectors
from the Congress. (Interruption) They
may give different meanings for defection.
Defection means, you join a party and for
some reason you resign from the party,
having a strong reason to resing from that
party. It is not only to get some office;
you may from another party. But it is de-
fection all the same. This defection should
not be encouraged, and I cannot conceive
of any measure which the Government of
this country is going to propose which would
remove one kind of defection and encourage
the other. I am against this proposal.

Something was quoted from Mahabharata.
1 also know a little about Mahabharata,
Was it not in the battle of Kurukshetra that
the first attempt was made for defection ?
When Karna was asked to join, the Pan-
davas, was it not Kunti who revealed to
Karna that she was his mother and plea-
ded 7 Though Karna’s heart was break-
ing, he did not change sides. I maintain
that the very fact of asking for defection
there was right. If Karna had joined the
Pandavas that also was right. If he did not,
that was also right and for that reason, Karna
has got a place as a lovable character in the
whale of Mahabharata, So, defection itself
is not to be condemned. Why one defects
is important. For that, I do not think,
you can devise any machinery by which you
can solve this question.
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Suggestions were being made that one
must resign and go. Suppose, I resign on
the question of devaluation, you say, “‘you
go and get the verdict of your constituency™.
1 go back and get the verdict of my consti-
tuency in my favour. That means the opi-
nion in my constituency has changed, Mean-
while, the opinions do not change consti-
tuency-wise. Opinions must have changed
in the country also. If I come back, I
have a right of ask the Government, it is
for you to prove that the country is also
with you; we have given the proof that
there has been a change. So this question
of recall and resignations will not solve
the problem. The problem ariscs because
we are in a stage where we have not formed
political parties distinctly. For example,
in England, there are constituencies like
labour constituencies and conservative con-
stituencies. There is 2 floating population
and that really affects the change. When a
number of parties join together and when
Governments are formed with small splinter
groups there is instability in its very com-
position. Instability was boundto come
and when it comes there is a hue and cry.
Therefore, I suggest that“some time must be
given so that the political institutions in our
country are more stabiliscd and we shculd
not rush into having some committee to
make some recommendation.
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““We should moralise and spiritualise

politics. We have made a devilish mess of
M94 LSS/67—10
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politics”. I am sorry to say like that,
in which we are all involved and unless the
leaders and the people reform themselves.

AT FETY T FL | IG ITH! A€
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They cannot be raised by their boots-
traps unless the leaders.
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[MR. DEPUTY SPEAKER in the Chair]
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~ SHRI NAMBIAR (Tirucherappalli) :
One from this side also should be called.

MR. DEPUTY-SPEAKER : Every group
was given an opportunity. Now it is too
late.

SHRI NAMBIAR
nobody spoke.

: From my party

MR. DEPUTY-SPEAKER : You are
very late on the scene.

SHRI NAMBIAR : Give me an oppor-
tunity as early as possible; just five minutes.
ot g (TITYR) : T RS
foreft w7 gt Wy WY g X T
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ast faedr faet 31 o SER
afed ) o oft wrgor w3 SRA &0
IR AFT AT agaATEwsE g AR
qTavaF @ g afrard oY &1 S|
gt U fadus @ ¢ 3@ @ @
AFT | FR AT AT AR

SHRI BEDABRATA BARUA (Kalia-
bor) : Mr. Deputy-Speaker, Sir, Acharyaji
and Mr. Madhu Limaye also had in
different ways raised fundamental issues,
but I wish to make it clear that while sup-
porting the resolution, it does involve us in
deeper issues. (Interruption).

SHRI NAMBIAR : A person who has
crossed has not got the right to speak !

SHRI BEDABRATA BARUA : A person
who has not crossed the floor is now speak-
ing. Now, Sir, it is a question of dissent
also. It is not only a question of defection.
One can dissent and it is due to dissension
in world history that tides have turmed.
Mr. Churchil dissented with the leadership
of the Conservative Party and it was a grave
dissent.

AN HON. MEMBER : Mc-Donald

SHRI BEDABRATA BARUA : Not
only McDonald. One can go from one end
to the other. I cannot take the time of the
House, but a lot of time of the House was
taken by those on the other side. Ifitis a
question of equality, then I need to be given
a comparable time, compared to the time
that was given to the other speakers on the
other side of the House. The Law Minister
on this side has also said that the Govern-
met is supporting it.

Now, the question of dissent is completely
different from the question of defection or
crossing the floor, because crossing the floor
has been immoral, and when one crosses
the floor the immediate necessity is to re-
sign. That is the constitutional practice,
and one does resign when one considers the
issue fundamental. But here, the difficulties
are there. One does not resign because the
issues were varied. The whole country got
divided on grounds of religion, language and
other regional issues. The people themselv-
es became grave dissenters. A multitude
of dissenters crosses the streets -of India,
That is the reason that is making dissension
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[Shri Bedabrata Barua)

or even defections fashionable. I cannot
agree with Shri Madhu Limaye, with all the
accusations that he makes—defection from
the Congress party is more honourable or
less dishonourable than defections from the
Opposition. I am happy today he is more
sober, after this party has suffered from
defections, than some time ago. At that
time he was full of glee and very pleased at
the defections. He told me, the pattern
of Indian politics is changing; the whole
thing would require re-definition and so
on. He expected things would go
from bad to worse and the opposition would
fatten at the cost of the Congress Party.
Now all that has completely changed be-
cause of defections in his party.

Sir, I ask, where is the floor to cross?
That is why the resolution needs to be dis-
cussed in greater detail and in a committee.
There are Congress Governments and there
are non-Congress Governments also. The
direction of the Indian constitutional develop-
ment is there will be a two party system. . ..

SHRI NAMBIAR : Defection is o
thing, but purchasing is another thing.

SHRI BEDABRATA BARUA . When
10,000 people will be there to greet a mar
who defects, I think that is enough price
paid. When a man is greeted by 10,000
people along with an honourable office,
it is no longer purchase; it becomes honour-
able ! What is the price and in what terms?
In terms of money or honour or ideolagy or
in terms of what ? A time comes in the
history of man to stand up and say “I do
dissent” when some ideas are welling up
from inside. It happened with Socrates
and others; history alone will show who
‘was more correct,

All parties having middle-class intelligent-
sia, the intelligentsia get knocked out and
lesser intelligentsia take their place. In
that way, all parties tend to become a caucus.
A man begins to revolt and that revolt ac-
quires the nature of a dissent, because one
goes against the fundamentals of a party.
Even then, one cannot justify defection.
But is it his duty to remainsilent in'the party
when he finds something which goes against
the fundamentals of his party ? Suppose
the party belives in a ‘classless society
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and you are playing up castes. If he has
been there for 20 years, say, in that patty,
he has a duty every moment to give up all
temptations, to stand up and say “I .stand
by the principles of the party”. If dissent
is sufficiently strong in the party, there
would be no necessity to go and express
his dissent outside.

Since this is a matter which affects all
parties, it has to go to a committee to be dis-
cussed there. But this matter cannot be
settled by legislation. I had discussed it
with the mover and 1 wanted to propose an
amendment, but for certain reasons, I could
not doit. The resolution says,

“The House is of opinion that a high
level committee consisting of representa-
tives of political parties . . .”

1 wanted to substitute it by saying,

“‘a committee consisting of representa-
tives of afl sections of the House . . .”

Then it goes on to say :

“and constitutional experts be set up
immediately by Governments to consider
the problem of legislators changing
+heir allegiance from one party to
another . . .”

1 wanted to substitute it by simply saying
“changing their allegiance”. Otherwise, this
resolution may lead to fragmentation of
parties. Suppose there are 24 MLAs and
they divide into two parties, Who defects
from whom ? It would become difficult.
Then the resolution goes on to say :

“and their frequent crossing of the floor
in all aspects and recommends to the
Government the volving of a special
machinery and taking of effective measures
by suitable legislation . . .”

Here 1 would like to say “by establishing
acceptable conventions and if necessary by
enacting suitable legislation”. The terms of
reference may be that it should not only go
into the question of suitable legislation.
Legislation cannot be always in place. It
may not be always possible to legislate in
matters because it may become, as I told
this House when the discussion started, that
it may lead to a legialator, who is a represen-
tative of the people, becoming a prisoner of
the party whip. That is not somefhing
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which democracy desires. It is a question
that ultimately there must be certain safe-
guards and that is why it cannot be under
the Constitution. As Shri Limaye said,
only parties are to be voted, but the question
is that parties consist of individuals. So it
would be more appropridte to have certain
conventions and those conventions should
guide the functioning of democracy, should
have the acceptability and also should have
certain enforceability into which matters
only a high level committee can go into.
With these words, Sir, I support the resolu-
tion.

SHRI SRINIBAS MISRA (Cuttack) :
Mr. Deputy-Speaker, Sir, while supporting
the resolution brought forward by Shri
Venkatasubbaiah in its principle and in its
wording, I will only request hon. Members
of this House to look at this matter from the
point of view not of any party interests, not
of influencing the constituencies, but from
the greater good of the country. That alone
is necessary for considering such a matter.

This problem has been developing with us
from the very inception of the Constitution
and democracy. In the 1951-52 elections,
three States—Madras, Orissa and PEPSU—
found that the Congress did not have the
requisite number to form ministries. All
the same the Congress Party came to power
somehow or other. The means are well
known. I do not want to blame any party.
But it becomes necessary to bring these
facts because a bigger python was so far
gobbling up smaller ones, but now one of
the smaller snakes, as is usual in nature, is
trying to gobble up a python. Both must be
considered in a sober way. The process
repeats itself. Therefore, it is necessary
that both the Opposition and the Govern-
ment should be sober while discussing this
matter, It is not by mere alchemy that these
Congress minorities in three States after the
1951-52 elections, in Kerala and Orissa after
1957-58 and in Madhya Pradesh and
Rajasthan after 1962 were turned into
majorities and the Congress Party still came
to power. How ? What process was used
by them ? What was their modus operandi?
1 do not want to say what others are saying.
The general knowledge is that persons were
somehow purchased. As Shri Limaye just
now referred, even politicians of a very high
order did not find any fault with this cross-
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ing of the floor. Ax that tine the position
was different, the python was very big and
therefore the pinch was not felt by the
python. Now the situation has changed.
The democratic federal stricture has really
come to decided. Therefore, everybody is
feeling like this. That is why I welcome
Shri Venkatasubbaiah coming with such a
resolution.

In this election what has happened. In
three States although the Congress was re-
turned in a majority, non-Congress govern-
ments are functioning and in one State where
the Congress was returned in a majority the
Congress government is functioning—I am
referring to Rajasthan. The position has
become such, this practice has been so great
in magnitude and extent, that we know now
that it is nothing but some corrupt motive
that has made these people to cross the
floors. It is well-known, as stated in this
House by the Home Minister, that sometimes
four times or six times the same member is
crossing the floor, from this side to that
side. Virtually, they are political acrobats,
who do not stop by only going from one
side to the other. They go, come back
and again go, sometimes blundering into
their own side also by crossing the floor.
What is the motive of this ? It is very clear.
They want office. It is for the lure of office
that they go from this side to that.

One more example comes from Bihar.
While going from this side to that side,
somebody feels that he can somehow lead a
group and go out and that, in that case, he
can become the Chief Minister. That has
been the sole motive of these people for
crossing the floor. Whatelse canitbe ? It
is nothing but corruption. If they are not
taking money, it is power which they are
after. It needs to be checked. This needs
sobriety of thinking in the whole country.

Here 1 come to the question of the rela-
tionship of the person who is elected with
the electors. There is an implicit contract
between the voters, the citizens of this coun-
try, and the person who is elected. Ido not
agree with the hon. Member who was say-
ing that we can change sides. No, we can-
not. One can develop, one can change his
views; that is welcome. You can change
your views, stand for election again with
your new changed views and them get
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clected; that is welcome. But, after having
been elected for some principles on a parti-
cular party ticket, to change your views
overnight without getting re-elected is a
crime. Because, therein comes your rela-
tionship with your voters. The voters are
not your slaves. You have no right to get
elected on some views or principles and then
change your principles after election. You
cannot do that. The relationship between
the voters and the member who is elected
is that of a contract as between a client and
his lawyer. You have to look after their
interests, because you have promised to do
so at the time of the elections.

Shri Madhu Limaye was just now advocat-
ing that one can change his views because it
is the personality of the person that has
given him votes. How do you know that
it is your personality and not the principles
for which you stand and which you ment-
tioned in your election manifesto are respon-
sible for your success in the election ?
‘What percentage of the votes do you ascribe
to the personality and what percentage
to your principles or election manifesto ? It
cannot be divided that way. Once you go
to the people and say “I am so and so; I
will do such and such thing” the people rely
on you and elect you. Once you are elect-
cd, you are their representative and not
their matser. You cannot overnight change
your principles for your interest or for the
sake of a party; in fact, you cannot cross the
floor for the sake of anybody, without get-
ting re-clected. Therefore, just as a lawyer
cannot go against the interests of his client,
similarly, once a member is elected because
he stands for certain principles, he cannot
change his colour, the colour under which he
won the election, unless he stands for re-
election. It is immoral and it is a crime for
a member to change his principles without
standing for election again. He cannot
change his principles unless he gets the sanc-
tion of the electorate by standing for elec-
tion again; otherwise, he cease to be their
representative.

Of course, Congress, is now trying to
come round to the view that crossing the
floor is not good. 1 do not agree with the
view that because they have done something
wrong in the past, even if they suggest some-
thing good, it should be thrown out. If
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there is something good in their suggestion,
it must be accepted.

Once we admit that we believe in demo-
craCy we cannot say that we have been
elected because of our personality. Once
you believe in democracy and adult suffrage,
you must give credit to the intelligence
of the voters. They have got intelligence
and they bave voted you for your principles,
and not for your personality.

17 Hrs.

SHRI K. RAMANI (Coimbatore) :
Mr. Deputy-Speaker Sir, this Resolution is
an important Resolution. It is more impor-
tant because it has been brought forward by
an hon. Member belonging to the ruling
party, the Congress. I have got a doubt
and, therefore, I want to put him a ques-
tion; I think, the hon. Member will explain
it afterwards. Is the Congress prepared
actually to carry out the spirit of this
Resolution ? Persons who cross the floor
and overnight change their party affiliation
must forfeit their right to represent the
people. Is the Congress Party prepared to
accept and implement such a thing ? I
doubt very much if they will do that.

Our party did not accept this floor-
crossing. The people must have the right
to recall. That is what we have incorporat-
ed in our programme. If a person, who got
elected by the people, changed his colour,
betrayed the pcople and crossed over as he
pleased, then that must be the line taken.
Whatis the Congress Party goingto do about
that ?

I will squarely place the blame on the
Congress Party for what all things are hap-
pening in this country. Some other hon.
Members have explained it. In my State,
Madras, what happened in 1952 ? Out of
384 MLAs, only 152 were there with the
Congress but no less a person than Shri
C. Rajagopalachari was nominated by the
Governor and he was allowed to become the
Chief Minister. Then he worked out a
formula and actually made another party
which opposed the Congress, to defect and
won scme 12 MLAs from Toiler’s party
by giving them ministerships. Is it not
true ?

‘Who started this defection business from
1952 onwards ? In 1953 in the Travancore-
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Cochin State there was a party, called
Tamilnad Congress. It had nothing to do
with the Indian National Congress. It got
some eight seats or something and the
Congress Party was in a minority in the
Assembly. But they induced that party
members to defect by giving them minister-
ships and set up the Congress Party minis-
try. Is it not inducing defection ? It was
done by the Congress Party at that time.

Then, the hon. Member, Shri Madhu
Limaye, has said what happened in 1954 in
Andhra. Is it not a piece of history that
Shri Prakasam, a veteran Congress leader,
was actually induced to defect from the
Opposition ? He was in the Opposition at
that time. The Kisan Mazdoor Praja Party
was there in the majority and the Congress
Party was in the minority in Andhra. He
was induced to defect; he defected and he
became the Chief Minister. Then, who is
the culprit ? I want to know that.

Now you are bringing forward this
Resolution. I welcome it; it is a good
Resolusion. But what has happened now
—the latest thing of Dr. P. C. Ghosh ?
What has the Congress Party done in
Bengal ? Is it not having any connection
whatsoever with it ? I have no time other-
wise I could quote from what a leader of the
Congress Party, no less a person than the
Treasurer of the Congress Party, Shri Atulya
Ghosh, has stated in New Delhi two days
ago. He said that the Congress Party was
ready to join the coalition and accept
ministership. That is coming.

All these things very clearly show that the
Congress Party is not prepared to allow any
other Opposition party to come to office
and exercise power. They actually want to
cling to power and in one way or another
topple any other Opposition party that comes
into power. By giving office and by corrupt-
ing members of other political parties they
have created a kind of political grasshoppers.
Some Congress Members tried to explain
that.

There are two fundamental questiors.
We should not mix those two. A person,
who is in a party having a reactionary ideo-
logy and programme, may give it up to
accept another progressive ideology and
programme and join another party. We
cannot call it the same thing as we call floor
crossing for office, power, ministership,
money and all these things.

N
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Therefore, let the hon. Member explain to
us how the Congress is going to finish this
thing.

The other day, the hon. Home Minister
also stoted that he is prepared to sit with the
Opposition parties and discuss it and have
some conventions or, if necessary, have some
kind of a legislation. I want to put one
question to the hon. Home Minister. The
Home Minister, did not find any difficulty
in bringing forward a Bill like Unlawful
Activities (Prevention) Bill. Whenever
they want, they are prepared to bring for-
ward any draconian law without consulting
any other political party whatsoever. Is it
very difficult for the Congress Party to bring
in a legislation here to amend the Represen-
tation of the Peoples Act and give the right
to the people for recall ? If there is the right
to recall, then the Congress Party will see
that it cannot exist in office and that it will
have to go out. That is why the Congress
Party is thinking of this kind of tactic.
That is the doubt which should be cleared
up by the hon. Minister and the hon. member
who moved the resolution.

SHRI DATTATRAYA KUNTE
(Kolaba) : Mr. Deputy-Speaker, Sir, I wel-
come the Resolution moved by one of the
important Members of the Congress Party
and I am really happy that, after all, his
Party has supported the Resolution. But I
really do not know whether they mean busi-

-ness or not when we look to the history of

this organisation to which I belonged—these
were the days when I was in the organisa-
tion. A reference was made to what hap-
pened in 1952 in Madras. Shri Rajgopala-
chari who was a Minister in Delhi goes
down to Madras to topple the Ministry
which had been formed by the Andhrake-
sari, Shri T. Prakasam with the help of a
sort of a communal party, making Shri
Manaickavelu a Minister. These are the
facts. That is what happened in 1952.

SHRI P. VENKATASUBBAIAH : He
did not form the Ministry.

SHRI DATTATRAYA KUNTE : Any-
way, he had a majority. 1 wish Shri Venka-
tasubbaiah had not butted in. Shri Raj-
gopalachari thought Shri Manaickvelu was

“nearer- to him than Shrl T. Prakasam.;

That is what happened. When people are
talking of principles, the man of the status
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{Shri Dattatraya Kantt)
of Shri Rajgophlechati should think ‘of
Shri Manaickvalu being nearer to him then
Shri T. Prakasam only because Shri T.
Prakasam was not in his party. That was
a very unfortumate thing.

The same thing happened when Maha-
rashtra was fermed. Here is our Home
Minister. He was at Bhatgarh where cer-
tain .principles were laid down that floor-
cressing shouM not be emcouraged and he
said, “I‘have formed a new State and, there-
fore, I will not be able to do that.” It was
really unfortunate. When a new State is
formed, the Government which wants to
run that State does not want to run it on
party lines. This has really originated in
1946-47 when Gandhiji asked the then Con-
gress, because it was a sort of anti-imperialist
fromt, to form political party or parties.
But for the reasons best known to them—late
Sardar Vallabhbhai Patel and late Pandit
Nehru did not see eye to eye on many major
eeconomic and social ‘questions—they did it
and formed a botch-potch party. That is
the present position. The Resolution talks
of the party. Is the present Congress a
party as such or is it 8 movement as late
‘Pandit Nehru always called it ? Let it first
come a party. If it becomes a party, then
it will be able to answer the question pro-
perly. Even today, it is not a party,
Otherwise, in 1967, they should mot have
tried to have antics in Gujarat and Rajasthan
and allowed some members of the Opposi-
tion to come their house. They have ab-
sorbed some members of the Opposition.
Let them explain the method and the manner
in which those members were absorbed.
If the Congress is really seriousabout it,
whether all the other parties agree or not,
before that Committee sits, the Congress
Party should prove that by asking all those
members who have joined the Congress after
1967 elections to leave the Congress and to
carry on their Government with the help of
their own members and if they are not able
to carry on the Government, they should
resign. Take, for instance, West Bengal.
What sort of Government is there ? No
doubt, Dr. P. C. Ghosh was an old follower
of Mahatma Gandhi, but he was elected on
an independent ticket, With whose heip
he is there now ? Mr. Harendra Majumdar
and others were elected on the Bangla Con-
fress tickets, What is the position in Pun-
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jab ? This is not the case today; in the past
biso, whenever the Sant Group was there or
Akali Group was there, Break those Groups
and bring them nearer to Congress. I
femember, late S. S. More, who in okd times
said, “Who is India's Mao”—that was the
way he started talking—was humbled to
‘become a member of the Congress and he
dwiridled into oblivion. Therefore, the
attempts which the Congress Party. . ..

MR. DEPUTY-SPEAKER
conclude now.

: He may

SHRI NATH PAI : ks it a disapproval
of what he said about Mr. More because
you were a very close friend of Mr. More.

MR. DEPUTY-SPEAKER : I just want-
ed him to conclude. That is all.

SHRI DATTATRAYA KUNTE : There-
fore, the attempts which the Congress Party
are making are not fair. It is really for
the Congress Party, if it claims to be the
largest Party and with a long tradition, to
lay down proper traditions. First of all,
they should change the page of their own
history by asking all those defectorswhom
they had won over—by what method, T do™
not want to go into—to leave, by refusing
to support them, whether in Punjab or in
West Bengal. Let there be the Governor’s
rule or the President’s rule in West Bengal,
1 am not interested. When we want to lay
down a principle, let the Congress Party,
first of all, clean its own house and then talk
of a Committee. .. .(Inferruptions) In this
‘country, if men like Rajaji does it, men like
the Home Minister, who is supposed to be &
great man in Mabarashtra, does it, what
happens ? So, first of all, the Congress Party
ought to put its house in order. Whether
this Reselution is passed or a Committee is
appointed or not, if the Congress puts its
house in order, it will set an example for the
other people to follow.

st ferg Ao (awf) o ST
#Rey, £ 95 § 46 F faa et g
F A ot 7F N § TT GEAX FIG 6
el 3 & T AR F9 & R
IEN A AW AT, TARHS FETE
w4 faar
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Napoleon was the greatest fighter of the
world, Napoleon was the greatest Com-
mander of the world.

37 Afage & foam §:

“Those who will obey can give orders
and those who will not obey cannot give
orders.”

ag S X A Y wie fear @
I fat g Ty faey 0y A A
quA T FA |

Y TANITATEE FiAT BT FI M,
F2 T FHT B FX W, = Fo THo
| FHE B # 07 | ) 7y famw
| FH A3 TE &, I ofre o K g
ﬂommﬁ,ﬂgﬂomﬂ‘ﬁ
o THo Yo & T FWY THo THo Yo
T T A FEg Fr AT A T W
AT T F A T d@w oy frerar §
FAfF g S FAG IR & & X W
R AR 9 & /fFT We are run-
ning the Government with a
majority of 50 votes. EWTY TEWHE
oEH g AR AW ¥ wEw e
TR 1§ WY goorw ¥ fewde
g 7 ¥ w91 9EfE agt W
Ui FY TEEAe ger 4@y &Y
ST A&F 3T ¥ qaE ArQ, FIAET
Q@ 997 N9 A T8 § 9 4N waw
drar afeT ag AT wew fawsw ar
feags 9@ AT § am AN
q@ FHg TE ST I Fag
FRT @ T A2 A & I AT wEm
AR G fafrex &Y &iF +=¥m- -
(srrew) g aew, eE e
gfva | @ agar fed ) ¥R
e IR & Hio Yo TT ¥ T :

“‘We are not in & hurry to topple down the
Gowernment.”

%t giefrae gm e aee v g
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T AT § 1 A T AT AR F
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[=ft forr T
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SfF w7 @ wafee & s afew
7 %gd §T ¥ WNGUA T qwd FTan
g 9 smm w7 g fF @w fafrew
qIRE TF qqT FIAAT W F1 A )
& srda Y A7 B qoEE sG@
fora® Anil 7 areaT Swaifas sons §
T T ¢ A T FY T AT AR
TR § A9 e 1 3T weRl &
19§ ¥H YEE 7RG @ g |

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Deputy-
Speaker, Sir, it was quite an interesting
and instructive debate, and in the course of
the debate. ...

=t e ey (IRERT) - TE-
welY wgeg oY At o @ § sk it uw
3T § fedaw g T | TWo TH AT
g 3u< &1 W

MR. DEPUTY-SPEAKER : Please, let
us be serious.

SHRI Y. B. CHAVAN : This question
of defection has been discussed on the floor
of this House on more than one occasion.
Sir, 1 think, it is necessary to try to under-
stand the precise meaning of ‘defections’ in
the sense in which it is used now. ‘Dissent’,
as was explained by my hon’ble friend, Shri
Barua, is quite different from the ‘defection *
that we understand here. A person may,
because of his deep convictions decide to
Jeave one political party and join another.
1 think that that will have to be a part of a
general pattern of political life. That can-
not be even legally excluded because that
will certainly impose a restriction on the
fundamental right of changing one’s own
views.

SHRI NAMBIAR : Let him resign from
the legislature.

SHRI Y. B. CHAVAN : Suppose to-
morrow a political worker who is not a
communist decides to become a commun ist
tomorrow, OF Suppose a communist after
mature thinking decides not to give his sup-
port to the communist party. This sort of
thinking or this sort of change of views will
have to be a part of a general political life.
There cannot be any difficulty about it

5842
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For, many of the political workers here, as
T said last time, happened to be Cong-
ressmen in the beginning.

17.21 Hrs.
[MR. SPEAKER in the Chair]

There is nothing wrong if they decide to go
and form other political parties. There is
nothing wrong about it. But the word
‘defection’ that we understand in the present
context is with reference to people who fight
elections with the support and on the plat-
form of one political party for whose cause
they plead and get elected, but later decide to
leave that party and join some other politi-
cal party with thereby disrupting the normal
working of the political institutions like the
government, the legislatures etc. That
creates a sort of a solid obstruction in the
working of the democratic institutions as
such. This really speaking, is the problem
that we are discussing.

Some hon. Members mentioned what
happened in Madras. Possibly, you, Sir,
know more about it than I do. There was
also some reference to what happened in
1960 in Maharashtra when I was the Chief
Minister there. Some Members did make a
reference to that, and, therefore, I am just
explaining that position.

My hon. friend Shri Dattatraya Kunte
made a reference to a discussion that all
political parties had held at Bhatkar. There,
I bad made it very plain to them. It was
not done somewhere in a quiet corner with-
out the knowledge of anybody or in a hush-
hush manner. I put it as a proposition be-
fore them that when a new State after a
mass movement had been formed there was
a churning of the minds of the people and it
was necessary, therefore, that the people
must be given some right to readjust their
political loyalties again. That proposition
was not merely made by me but it was accept-
ed by all of them. It was accepted by all
political parties, that this certainly was the
position in the State and people should be
allowed to join the political parties which

sf vy fomd (FR) 7, 7, § a5
T AFATE |

SHRI Y. B. CHAVAN : It is not a ques-
tion of his accepting it.
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it wy fawd : orgw a1y 4g A fiF e
a1 & forg Jarc A 7 1 oo amd
FAY FT AT & forg §AT G, W AT
LR

SHRI Y. B. CHAVAN : It is a matter of
fact.

=t g fomd : ag &7 d2T 9 Ford
g

SHRI Y. B, CHAVAN : I know it. Un-
necessarily, my hon. friend is going into
facts which are not relevant to the prsent
situation. We have seen now that because
of these defections governments have fallen
and it appears that they will continue to fall.
If some people make a doctrine that only
those people who defect from the Congress
are good people while those who decide to
defect back to the Congress are bad people,
that will be a sort of one-way traffic, and it
shall not be allowed. I must say that I
cannot commit my political party to a posi-
tion where only defectors from the Congr
Party would be allowed while others who
want to go back to the Congress Party
should not be allowed; I am not going to be
a party to that. We are in a political game,
after all; let us understand it. I do not
want to be very goody-goody about this
matter. We are all in a political game.
Those who are in politics are in that game.
Some people say ‘Well, it is a matter of
power’. Politics is not something which is
completely devoid of power. Naturally,
every party feels that power is something
which they should hold with a view to imple-
ment their programme. It is not only for
personal aggrandisement or personal inte-
rest. So, I cannot be a party to this that
only the Congress will clean its house and
others should continue to keep their unclean
houses as they are. I was told by one Mem-
ber that the Congress should clean its house.
Certainly, we are prepared to clean our
house, whether my hon. friends want it or
not, and we shall certainly clean it when we
decide to clean it. As far as I can see it is
clean already. Many people have made it
clean by defecting from it.
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SHRI Y. B. CHAVAN : Instead
of WY WM, W T tis
much better that all of us do it simult-
aneously. That is, really speaking, the pro-
position in the Resolution. Thezre is no doubt
that the dissensions that are taking place
now are threatening to disrupt our preseat
democratic way of life, bacause they are
bringing about uncertainty in the minds of
people at large; they are introducing an
element of instability in the administration.
If this is not arrested, a time would come
when our entire people would be completely
disillusioned about the democratic way of
life itself. That is the danger, because it is
not merely betraying of one political party;
it is ultimately betraying the people whom
the member of the political party concerned
approached.

Therefore, the time has come for a joint
discussion. If hon. Members are prepared
to sit with me, as I said last time, I am
prepared to take the initiative. I think this
is the proposal contained in the Resolution.
So, when I saw it I thought I should accept
it and create a forum where these questions
can be very thoroughly examined and
considered.

Reference was made to what Rajaji did.
Later on Rajaji became the leader of another
very important political party. What is
the use of going and blaming Rajaji or any-
body else?

Shri Ram Sewak Yadav :
you.

oit g ford : 9@ 79 A @ )

SHRI Y. B. CHAVAN : What Rajaji
did when he was a Congressman was not
good and what Rajaji does when he is not
now is good—if that is the standard, I am

not prepared to accept it.
ot qeo Qo Wit : g fird ag T
31 fiF SToE qC& J AR T AR e
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) SHRI'Y. B. CHAVAN : I do say that this
is being resorted to by all political parties.
I am not talking of any one political party
as  being responsible for it. 20 years
before something happened in political life
and Congressmen did it. But what was
the position in political life 20 years ago?
It was all Congress.

st gwEmRR Rl . Afasdas
Lar |
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SHRI Y. B. CHAVAN : Shri P. V.
Shastri says it was mainly Congress. What

can be done about it? That is not some-
thing that can be resented.
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SHRI Y. B. CHAVAN : That is exactly
what I am saying. As long as there is no
understanding amongst all political parties,
if you expect only the Congress Party to
do something about it, it is difficult to agree.
1 have made that position very clear. If
you expect that you will go on doing it
and Congressmen will remain watching as
helpless spectators, that is not being real-
istic.

ot ofg T ;oW s @ &

SHRI Y. B. CHAVAN : 20 years ago, it
was all Congressmen, That was our poli-
tical life. Now there is diversity of politi-
cal parties. Now that other political parties
are also there, there is no use of saying
that they are helpless. As they have also
governments in many States run by them,
it is much better that all of us sit together
in some forum, consider all these things
and decide what we do in the future.

SHRI S. M. BANERJEE : Why do you
support a defector now? You seem to be
straight forward.
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SHRI RAM SEWAK YADAV : You
are not.

SHRI S. M. BANERJEE : The UF
Opposition Government in West Bengal is
not there now. Why do you support a
person who is not a Congressman at all.
You are supporting a man who has defected
from the Opposition. That is the charge
against you.

SHRI S. M. JOSHI : He says it is in the
political game.

SHRI S. M. BANERJEE : However
respectable he may be, he has only 17 mem-
bers with him.

SHRI Y. B. CHAVAN : I have said it
very clearly. Shri Limaye’s thesis is, ‘let
us cut the Congress to proper size'. I do
not know what that size is.

ot 7y fowd : owfawa @
Sl

SHRI Y. B. CHAVAN : If that is your

intention, you cannot expect me not to

cut the size of your party to proper
size.

He said 1 seem to be straight forward.
I am always straightforward.

SHRI S. M. BANERJEE : Your amend-
meat is accepted.

SHRI Y. B. CHAVAN : So, the question
is, if we talk of defection which is threaten-
ing to be an institution, which, really speak-
ing, in its own turn, is threatening to disrupt
the democratic way of life in the country,
is it not time for all the political parties
to sit in some forum and discuss and evolve
agreed some solution?

DR. KARNI SINGH (Bikaner) : It is
a good idea.

SHRI Y. B. CHAVAN : Therefore, 1
entirely welcome this motion, but I would
also make a request to the mover, that
he may accept the amendment of Shri
Bedabrata Barua, because it suggests that
we may also think of some other conven-
tions, and if necessary, legislate in the
matter. It is a good thing, because it is no
use merely thinking in terms of legislation
straightaway. If all the political parties
think that this can be done by some other
methods also, I think there is nothing wrong,
about it.
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So, I welcome his resolutien, but if he
accepts the amendment of Shri Barua, I
will be happy.

it Ay fmd {7 e AT A,
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DR. KARNI SINGH : On a point of
clarification, I wish to know if the hon.
Minister, in view of what he said that we
should sit round the table, proposes to
reopen the case of Rajasthan, because ail
the defections started there, and hold
mid-term elections in Rajasthan?

SHRI Y. B. CHAVAN : Who am I to
reopen the case of Rajasthan, U.P. or
Madhya Pradesh?

SHRI P. VENKATASUBBAIAH
(Nandyal) : I thank the hon. members and
the hon. Miaister who participated in the
debate on this resolution. I also carefully
listened to their various suggestions, includ-
ing their allegations against the Congress
Party. I do not want to go into all those
things. As the hon. Minister has pointed
out, that was a stage when certain things
happened in the State of Madras or in
newly formed Andhra.

One thing I want to make clear. When
we think of defections, as the hon. Minister
has pointed out, it referes to defections
concerning legislators who have been elected
on a particular party and symbol, and who
then change their loyalty and allegiance,
causing instability and also undermining the
parliamentary democratic system.

I would also point out to the hon. House
that if a member, to whichever party he
belongs, has got anything against the policy
or the programme pursued by his party,
he has got every right to put forward his
views on that matter in the party meetings
or at the organisational level. A political
party does not consist only of legislators.
Political parties, as they have come into
being in our country, also consist of the
organisational setup, and the local people,
workers etc. who work for the spread of
the ideology of the particular party. So,
party consists not oaly of the legislative
wing, but also the organisational wing where
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[Shri P. Venkatasubbaiah]-
all these people sit together, and select a
particular candidate to contest from a
particular constituency. It is happening
not only in India, but also in other demo-
cratic countries like UK. and USA.

1 do not mention about the Conservative
Party, but the Labour Party of UK. has
come out of a movement where they have
got the legislative as well as the organisa-
tional wing.

So, if a member differs, he has got every
right, though in a minority, to convert the
majority to his opinion in the organisa-
tional set-up and in the party meetings
as is being done by other political parties.

When 1 mention defection, defection
means it is confined to a particular verdict
that is being violated by a particular Mem-
ber when he gets a clear verdict from
the electorate. I do agree that at the time
of the elections, as Mr. Madhu Limaye
pointed out, the electorate exercises its
discretion not purely on a political basis
or on a symbol but on certain likes and
dislikes, but that will not happen more
frequently. For example, I do not like to
mention it—it happens in the case of
several other Members in Parliament as
well as in the Assemblies. In my own case
also, as you know, in my parliamentary
constituency, four out of seven Assembly
Congress candidates had been defeated, but
yet I could get elected with a huge majority
of 1,70,000 votes. But here, these things
happen very rarely. But if we go by a party
mandate or by an election manifesto, by
the symbol, we should not make a mockery
of the intelligence of the electorate as our
respected Acharya Kripalani wanted to. He
said-] must also, as secretary of the Congress
Party should explain it—that Congressmen
are sending their widows and children;
whether they are widows or children, they
have to go to the clectorate and get their
verdict. So, if Acharya Kripalani mentions
that, he is not respecting the sentiments
of the electorate also; he is not respecting
the democratic set-up in our country.

Several hon. Members had made certain
suggestions. Mr. Madhu Limaye especially
spoke about the undesirability of mention-
ing a suitable legislation. There is a great
force in his argument. The main purposc of
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my bringing this resolution before the House

-is, it is not as though it should be accept-

ed by a majority of Members through a
vote here. It should have all-round. un-
animuous support of every Members of
this hon. House, and then only it will
have its force and then only we will be
able to do something in arresting this menace
in parliamentary democracy.

As the Home Minister has rightly pointed
out, as the biggest political party in this
country, I also feel that it is the duty of
the Congress and the Congress party that
we initiate this procedure so that we can
cleanse the unhealthy trends that are
creeping in in our democratic institu-
tions.

SHRI NAMBIAR : What did they do
in West Bengal? It is a political doing.

SHRI P. VENKATASUBBAIAH : Mr.
Nambiar, when he mentions about Bengal,
is twisting the whole situation there. I do
not want to go into all those questions.
(Interruption)

SHRI J. B. KRIPALANI (Guna) : We
are all sailing in the same boat.

SHRI P. VENKATASUBBAIAH : I
agree with Acharyaji when he says that
we are all sailing in the same boat. There
should be a certain moral standard set-up.
It is not as though morality is the mono-
poly of the Opposition parties, nor is it
the monopoly of the Congress party alone.
A sort of moral or political degradation has
set up in our political life, How best to
arrest it and cleanse all these undersirable
elements is the problem not only before
the Congress party but also bsfore every
other political party. We should transcend
the political barriers, and should not
rigidly think of scoring a point over the
others or try to cut Congress to size or the
Congress trying to cut other parties to size.
These are all matters which should be
subordinated to our feelings for coming
to a reasonable agreement to see that
parliamentary democracy survives in this
country; not only survives but survives
effectively.

That should be our motto. In this light
I have brought this resolution, and I once
again thank hon. Mcmbers for having
offered their useful suggestions. I agree
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with the hon. Home Minister’s suggestion
to accept the amendment moved by Shri
Bedabrata Barua.

In that amendment he has said that
if the committee feels that suitable legisla-
tion is necessary, then it may be considered.
I have no objection to accept this amend-
meat.

MR. SPEAKER: Before the amendment,
there are two other amendments one by
Mr. Yashpal Singh and another by Mr.
Limaye. I will now put Mr. Yashpal Singh’s
amendment No. 1 to the House.

Amendment No. | was put and negatived.

MR. SPEAKER : Now, Mr. Limaye’s
amendment.

=it 7y fored : & 710 ¥ oF T
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MR. SPEAKER : I will read Mr. Limaye’s
amendment. It says,

That in the resolution,—

Jor “recommends to the Government
the evolving of a special machinery and
the taking of effective measures by suitable
legislation to arrest this growing phane-

which is assuming alarming pro-
portions so that the country can function
on sound and healthy lines of parlia-
mentary democracy”.

Substitute *“make recommendations
in this regard.” (3)
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SHRI S. M. BANERIJEE : On a point of
order, Sir.

MR. SPEAKER : I agree with you;
there is no need for point of order.

SHRI DATTATRAYA KUNTE : Sir, [
want to make one submission. Reference
has been made more than once to Shri
Barua’s amendment. As far as' I am aware
it bhas not been formally brought to the
notice of the House during the time given
for moving amendments. The Mover of the
Resolution and mover of the amendment
cannot come to an agreement on this.

MR. SPEAKER : That is not denied by
them. I have myself said that due notice
has not been .given. That we will take
up when we come to that.

SHRI DATTATRAYA KUNTE : Even
if one Momber obj it be admit-
ted. It is not a -question ‘of agreement on
this.
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MR. SPEAKER : I technically you want
to object you have that right. There is
no denying that fact. I thought it was an
agreed amendment.

SHRI NAMBIAR : Sir, very often
resolutions loosely worded are coming and
without reference to the rules of procedure
these are admitted, and they are being
discussed. That way we are creating a lot
of precedents. Only yesterday I pointed out
one thing. Today this is another thing. Day
by day this is going on and what is going
to happen is that there will be no rules of
procedure and then nothing could be
done. I would, therefore, request them to
accept this amendment.

SHRI Y. B. CHAVAN : Sir, I have no
objection in accepting the amendment
moved by Shri Limaye.

MR. SPEAKER : On your recommenda-
tion, Shri Nambiar, they have accepted
Shri Madhu Limaye’s amendment. I
shall put it to the vote of the House.
The question is:

That in the resolution,—

Jfor “recommends to the Government
he evolving of a special machinery and
the taking of effective measures by suit-
able legislation to arrest this growing
phe; on which is ing alarming
proportions so that the country can
function on sound and healthy lines of
parliamentary democracy”.

substitute—

“make recommendations in this

regard”. (3)

The motion was adopted
MR. SPEAKER : I shall put the resolu-
tion as amended to the vote of the House.
The question is:

“This House is of opinion that a
high level Committee consisting of
representatives of political Parties and
constitutional experts be set up im-
mediately by Government to consider
the problem of Ilegislators changing
their allegiance from one party to an-
other and their frequent crossing of the
floor in all its aspects and make recom-
mendations in this regard.”

The motion was adopted.
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17'48 hrs.

RESOLUTION RE: IMPLEMENTA-
TION OF SAHIBINADI SCHEME

SHRI GAJRAJ SINGH RAO (Make-
ndragarh) : Mr. Speaker, Sir,1 bcg to
move:

“‘This House is of opinion that, with
a view to provide irrigation and drinking
water facilities to backward areas of
Haryana (Rewari and Jhajjar Tehsils)
and Alwar District of Rajasthan and in
order to avoid constant flooding of
Najafgarh area of Delhi State and damage
to Railway line (meter gauge), imple-
mentation of Sahibinadi scheme (raising
Bunds ctc.) is of urgent necessity and
importance and urges upon the Govern-
ment its speedy completion and cfective
utilisation.”
MR. SPEAKER : He may continve his
speech next time. We may take up
the half-an-hour discussion.

17-49 hrs.

-/qusuaAsa OF EMERGENCY
COMMISSIONED OFFICERS

DR. KARNI SINGH (Bikaner) : Mr.
Speaker, Sir, the entire nation has been
exercised and upset by the stand taken by
the Government to release thousands of
Emergency Commissioned Officers from the
armed forces. I am glad that the Hcuse
will have an opportunity to discuss this
very important matter that is affecting the
minds of not only the officers in our armed
forces who have fought bravely for the
country but also Members of Parliament
here who feel very strongly on this matter.
I must say that the armed forces, our brave
boys who have enrolled in the army, navy
and air force, to defend the vast frontiers
of this country have from time to time
received a raw deal at the hands of the
Government.

I shall take you back 17 to 20 years
when, at the time of the integration of
the Indian States, the former State Forces
were merged into the Indian Army. At
that time, the officers and men of that
service, who were as good as anybody else
in the Indian Army, had 25 per cent of
their services taken away, and that cffected
their seniority considerably.

Half-an Hour Discussion.



